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departmental appeal,

4.22 ‘6f thHe @ B! and has averred in para
4.25 that the said appeal has not been 2
decided by the appellate authority. Learned |
counsel for the applicant, however, stated |
that he has received the instructions to
the effect that an appeal has been decided
(as stated by learned counsel for
respondents)and order of punishment has ﬁ‘
been partially modified. In view of this i Fou
Statement, he submitted that applicant may i e
be allowed to amend 0.a. ipn order to S e
S challenge the appellate order. The ' | -ﬂ:@
B submissions made on behalf of the applicant - o
faumot Dbe accepted as well as fresh conon B ra
©f action .has . arisen. . Tha: primarily . | T o

since the appeal of the applicant: has
already been decided. We, however, perused ¥
Ehel elief clanse.  Pernsall of relief | b
Clause, it is clear that the applicant has
not sought direction for deciding the
appeal of the applicant. We are constrained o 4

EO  Obsexve that this 0.2, was il ; §
maintainable and ought to have been ]

rejected at the initial stage. Be that as
e o may,e JEhies SO R has hoen rendered & ;
infructuous. Tt is made clear that we have
not entered into the merits of ERisE A e
1s open to the applicant if he still feels
aggrieved by the appellate order, (which is
not part of record)he shall be free" to b
challenge the same in accordance with law. 5
O.A. stands dismissed as infructuous. |
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